333 Matters under

(iv) NEED FOR ESTABLISHMENT OF A
MICRO-WAYE STATION AT RAMANATHA-
PURAM IN TaMiL NaDu.

SHRI M. S. K SATHIYENDRAN
(Ramanathapuram): Sir, I would like to
bring the following matter under Rule
377 for the attention of the Minister of
Communications:

In 1977, the proposal to have a Micro-
wave station at Ramanathapuram, Tamil
Nadu was initiated. Because of the
irregularities, the land acquisition pro-
cesses got entangled in legal skirmishes.
The land owner took the issue to the
court and the P & T Department cadea-
$oured to have the acquisition of land
effected through the court’'s judgment.
This has nearly taken five years. Mean-
while, the P & T Department has cons-
tructed a compound wall on the disputed
plot, which hag aggravated the legal
wrangles,

In the adjoining towns  Paramakudi
and Ramwswaram, the construction of
micro-waves Stations recover, But in
Ramanathapuram, the subscribers have
been put to great hardship in the absence
of micro-wave station. It should be
ensured that the micro-wave Station 19
constructed soon in the same plot or on
some other plot. Since Ramanathapuram
is a cyclone-prope zone, the micro-wave
station is a must here, The P & T
Department should be directed to have
this attended to forthwih and take action
against the defaulting officials.

(v) DAMAGE TO CROPS DUE TO HEAVY
RAINS IN VIDARBHA ARFA OF MAHA-
RASHTRA AND RELIEF MEASURES TO
MEET THE SITUATION.
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(vi) DEMAND FOR SETTING UP 4 7. V,
STATION AT BAREILLY, U.P.
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